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of the Administrative Tribunals dct 1985, the petitiener
has seught a directien te the respendents neL2 & 3, the
Directar of Acceunta(Pestal) Lucknew and Supdt. cf Pest

Offices Basti Region, Besti, UePo to pay te the petitiener

the D.CeRG

pensien sinc

it erest.,
2.
the age of

By this petitien filed under sectien 19

and the difference of pensien end previelicnal
e the date of his superannuatien le.e.37.5.88 with

The petitiensr retired en 31.5.88 on attaining

upsrannuat iern as Pestal nssistantlaasti Head

quartery, By an erder dated 31.5.t8 ( Anmexure A-2 te the

petitien) p

ssed by the Respsndent Ne. 3, Sanctien was

accerded fer payment of previsienal pensien ef Rse516/=

per menth Under Rule 69-8 eof the Central Civil Services

(Pensien) Rules 1972, As ragarcs the payment ef gratuity

(OCRG), the

ef the fact

same was withheld by the respendents en acceunt

thet a criminal cese i pending against the

petitiener U/s 302 ef I.P.C. Aince accerding te Rule 63-C

ne gratuity can be paid te the gevermment servant until

the cenclusien ef the judicial preceedings and issue ef

final erders thereon.
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Accerding te the petitiener the difference

previsienal pemsisn and full pensien is

the respendents since the respendentsfape K

e pey te the petitiener @hly the provisienal

pensien singe the date of his retirement. The respendents’

reply i th
lent te ful
and a8 such
full pensie

petitiener.

cemputat lon

any extant

4
provisienal
§s being pa
payment ef
griminal pr

af gratuity

t the ameunt ef pravisienal pensien was equiva-
] pensien as is centemplated under Rule 69(1¢a)
ne amount en account of any difference betueen
n and previsienal pensien is payable to the

" The petitiensr has net disclesed by any

that the amount ef provisisnal pensioen was to

short of the ameunt eof the full pensien payabls.

On the averment of the respendents that the
pensien is egual te the maximum pens ion which
id te the petitiener, altheugh sanctien fer
full penmsien has net been accerded becauss the
sceadings ha¥ pet net cenclusleds Thae payment

is alse net paid because af the fact that the

said criminal precsedings havtnet concluded.
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The réasen fer withhalding the ameunt eof

accerdance with 69-C 8f the Pension Rules,

1auful and the averment of the respendents that

enal pensien is equal te maximum pension ¥

te the petitianeg,appaara plaus ible in the

any dispute raised by the petitiener as regards
of permsien.

In viey of the aferesald discessisn, I de net

find any m
in this p

with ne er

Dated: Se
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Irit in the grievance of the pstitiesner as madas

titien, The petitien is therefere, dismissed
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Yice Chairman

der as te costs,
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